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IIATIO]TAL CO}IPA}IY LAW TRIBUNAT

NEW DELHI BENCH
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{,

c. P. NO. 108(ND)09
cA. ]{o.

PRESENT: SMT. INA MATHOTRA
Hon'tlle Member (J)

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING OF NEW DELHI BENCH OF
THE NATIONAL COMPANY LAW TRIBUNAL ON 19.09.2016

NAME OF THE COMPANY: tWs. Sharad Aggarwal & Ors V/s, Rajesh Buildcon & Infras. hrt.
Ltd.
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Though the draft settlement had been circuiated between the parties, it appears

that there is no consensus on it. It is suggested that a Mediator be appointed.

Accordingly, Mr. Justice D.R. Deshmukh (Retd.), Rlo- 8-777, First Floor, Sector-44,

Noida (Mob. No. 9977599954, E-mail- DRDARB4T@yahoo.in) is being appointed as a

Mediator for a possible compromise.
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2. i The present case and the connected matter are being referred for Mediation.

3. i This is the last attempt to resolve the dispute inter se the parties by consensus,
I

fai{ng whicb the matter shallbe listed for final arguments'

4. To come up on 06.10.2016.
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